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time back the Chief Controller of Ex-
pIo ive, agpur, on getting reports of 
IDNlY instances of gl ave safety lap es 
in all the L.P.G. plants in the country 
from its in pector, ent a letter giving 
warning and u.rging immmediate co frc-
ctivc i teps to all oil companies; and 

(b) if so, the steps in that regard? 

T MINISTER 0 STATE IN THE 
DEPARTMENT 0 PETROLEUM IN 
TH MI I TRY OF PETROLEUM 
(SHRI GARGI SHANK R MISHRA) : 
(a) No, iI' , 

(b) Does not aris~. 

Su idi ing of P. 1'. rvices 

9852. SHRI MADHAVRAO S IN-
DIA ; Will th Minister of OMMUNI-
CATIONS be plea cd to tate: 

(a) whether Government have receiv-
ed recommendation~ for ' ub idising the 
postal servi ce f1' III general revenucs 
and ploughing back the profits of tclecom 
sen·jce from their own growth; and 

(b) if 0, Government's reaction in 
that regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
(SHRI VlJAY N. PATIL) ; (a) No, 
Sir. 

(b) In view of (a) above does nOl 
ari e. 

Repre entation from employee of Uuited 
News Agency for fix .. tion of wages as 

per Palekar Award 

9853 . HRI MADHA VRAO SCIN-
DIA ; Will the Minister of LABOUR 
AND R HABILITAT10N be pleased to 
state; 

(a) whether any repre entation has 
been received from the United New of 
India Employee ederation for ~iving 
weight age of ervicc in fixation of wages 
of n ws agency employe s a provided f r 
in th~ case of newspaper empl yee in 
the PaJeka.l' Tribunal Award; 

(b) if 0, wlaat are the details thereof; 
and 

(C) what IS Government 's reaction 
thereto? 

THE MINISTER 0 LABOUR AND 
REHABILITATlON (SHRI VEEREN-
DRA PATIL) ; (a) to (C) A repres8n·ta-
tion has recently been received from th 
UNI Employees' Federation stating that 
though newspaper emp loyee have been 
given benefit of wcightage of service in 
fixing pay, such benefit ha not been 
given to employees of new 'agency under 
the recommendations of Palekar Tribunal 
as accepted by Govt. The Federation has 
decided to challenge the sa me and apply 
for modifica.tions of award by givini a 
' notice of change'. Before thi ,the ede-
ration has desired that a meeting be 
convened of management of news agency 
and workers repre entatives to oive the 
question amicably. 

The rcque t of the Federation for con-
vening meet ing of manage men t and em-
ployee of new ' agencie is being exa-
mined. 
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